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ceived against the recovery are at various
stages of consideration. One of the
manufacturers, namely, M/s Fulford
(India) Limited have filed a Writ Petition
in the Delhi High Court against the
recovery and obtained Stay of further
proceedings in the matter. The case is
now listed for hearing on 30th July, 1985.

Setting® up of a Bench of Allahabad
High Court in Western U.P.

*97. SHRI SHANTI TYAGI:
SHRI KAPIL VERMA,;

Will the Minister of LAW  AND'
JUSTICE be pleased to state:

(a) whether it is a fact that the Jaswant
Singh Commission for setting up a bench
of the Allahabad High Court in Western
U.P. has submitted its report to the
Government;

(b) if so what are the recommen-
dations of the Commission; and

(c) whether Government have taken
by decision in the light there. of?

THE MINISTER OF- LAW AND
JUSTICE (SHRI ASOKE KUMAR
SEN); (a) Yes, Sir. The Jaswant Singh
Commission submitted its Report to the
Government on 30th April, 1985.

(mb) and (c) Government is examining
the Report of the Commission.
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Boards for legal aid to the poor

Weft 7 aAr Frgmradn fr: oo SHRI AMARPROSAD CHAK-

RABORTY: SHRI S. W. DHABE:

(%) ® T 771 T CiGE WiU the Minister of LAW  AND
e & f5 ww % sy wearz %  JUSTICE be pleased to state: -

(a) how many States have set up. Boards for

T Ay iﬁ’f‘ﬁ’r Fa7  legal aid to the poor;



